
       

     
 

    

   

   

     

    
  

      
         
    
    

             
          

   

    
    

   

 
     

  

  

           

            

           
            

      

            

            

            
          

  

     



       
    

   

              
              

     

      
  

  

            

           

            

         

   

           

         

              

           

           

 
  

  

 
    

 
    

 

   

 

      

           

    

 



       
  

           
          

   

 
              

           

          

             
            

             
          

      

             
             

         

 

               

        

              
              

 

                
           

             

      

              

             

         



      

           

           
 

              
           

      

              

           

           
       

                

         

             

              

               

    

               

           
             

      

               

          

         

              

             

  

              

            

       

             

              
           



       

             
           

              

            
             

            
            

            
            
            

             

              
      

       
               

            

               
 

              
    

                 
               
               

       

            
             

         
          

        
           

           
            

             
           

    

  



       

             

            
         

     

           

        
       
          

        

    

           

        

      

             
          

              

             
          

     

         

        

          
             

           

  

         

          

          

          

         

    
        

       

  



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI BENCH

7.16. Having admiued the Application, the provisions of Moratorium as prescribed

under Section 14 of the Code shall be operative henceforth with effect from the
date of order shall be applicable by prohibiting institution of any Suit before a

Court of Law, ransferring/encumbering any of the assets of the Debtor / Co-
obligor etc. However. the supply of essential goods or services to the -Corporate

Debtor / Co-obligor" shall not be terminated during Moratorium period. lt shall
be effective till completion of the Insolvency Resolution process or until the
approval ofthe Resolution plan prescribed und€r Section 3l ofthe Code.

7. 17. That as prescribed under Section l3 of the Code on declaration of Moratorium the
next step of Public Announcement of the Initiation of Corporate Insolvency
Resolution Process shall be caried out by the IRp immediately on appointment,
as per the provisions ofthe Code.

7.l8.That the Interim Resolution professional shall perform the duties as assigned
under Section 15 and Section lg of the Code and inform the progress of the
Resolution Plan and the compliance ofthe directions ofthis Order within 30 days
to this Bench. A liberty is granted to intimate even at an early date, ifneed be.

The Petition/Application is hereby .,Admitted,,. 
The commencement ofthe Corporate

Insolvency Resolution process shall be effective from the date ofreceipt ofthe certified

9. Ordered Accordingly.

8

M. K. SHRAWAT
MEMBER (JUDICIAL)

cP (tB) 510/MB/20t8

Dated : 25.09.201ti

copy of this Order.
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